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O R I m  ACT 2 OF 1999 

BIfJAR AYD ORISSA EXCISE (08735.4 AMEVDMEN r) ACr, 1993 

[ Received the assznt of the G O V Z ~ O ~  on the 17th February' 1999 first published 
ia an extraordiasry iesue of the Orisso Gozetlq dated tho 23rd February 1999 j 

AN ACT FURTHW TO AMEND TRB B ~ ~ A R  AND O R W  EXCISE ~ m , '  1915 LN 

L7 
~T's APPLICATION TO THE STATB OP ORISSA. 

BB it cnacted by the Legislature or the Slate DI Orissl in the Farty-ainth Year 
of the Rspzblic of Inl ia  as foIl1w3:- 

short title. 1. This Act may b: cdled the Bihlr and Orissa Excise (Orissa Amendment) 
Act, 1998. , , .  

Bihar and Amcndwn' 2- 111 section 2 of the Bihar and Orissa Excjsa A C ~ ,  1915 (haeinaftcr r&rrcd orjm Ac, 
Of seciion 2. t 

0 as the ~ r i n ~ i p 3 l  Azt), in claus: (12-a), alter the words Gtmohua flower", the of 191s, 
2and molasses" shall be inserted. 

-tionof 3. After section 26 of thc principal Act, the following seclion shall bc inserted, 
ncmsectjon namely:- 
&A. 

Restriclim "26-A. [J) .  Nolwifhstanding anytbing contained in this Chpter or clsewhae, in 
on grant of thls Act, In the Scheduled Arzas ,- 

licence OD 
~ X C I U S ~ V ~  

(a) in no case there shxll bc: granted uadcr thi? Act any licenc3 for manu- privilc&e. 
fa~ turz ,  p05jssjio:l O r  531:. Or Any o.x2lujiv: privilcz: f~~ mni!lfactur,: or 
sab, of arly into?ricn!~t. cx,c:pt with thz prior a?proval or the* ~ o n c : ~ n ; d  

Gram3 P ~ n c h ~ y ~  t acsardcd with thecoucilrrenc; Of thc Graaa Sisan; agd 
; i 

(b) no licenc: or cxdusiva privilczc which is grmtcd in contravention of 
claus: (a) shall have any e&ct for the purpases of this Ast. 

(i) thz authority compelcnt to  grant licence for manufacture, possession or 
salc, or cxclu~iv,: privllcgc oof mnnuf~icturc or salt, or any i a ~ o x i c n ~ t  shall 
berore granling any such Iizcnc; or cxclcsivc privilzkc, rzfcr cvzry propo- 
sal thci~fore to tb; cmccrncd Grnmn P-lwhayrtt for ils decision witllin a 
period thirty days from thc ddatc of rcccipt oP such rcfrrel~ce; and 

(ii) ii the Grama Panchayat fails to conrmunicatc its dccision within thc 
period rcrcrrcd to in clause (i), it s11all b e  dccrncd that thc concerned 
Grama Pancl~ayat has accorded thc required approval. 

Explaf:ntiotl-For the purposes of this section,- 
* 

(i) "Grama Panehayat'' and "Grams Sss,an'' shalI rcspcctively mean the 
Gcanla Panchayat and Gr3rna Sassn as defined in thc Orissa Gramn t 

Panchsyats Act, 1964; and Orris% Act 
1 of 1965. 

(ii) "S:heduled Areas" means the Scheduled Arcas as rcferrcd to in clause (1) 
of Article 244 cf the Constifulian.". 

Amendment 4. fn S C C ~ ~ O ~  47 of the principal Act,- 
or 

section 47. (i) in clause (a), for the words "any liquor or any intoxicating drugg', tho 
words 'any intoxicant' shall b substituted; 

(li] in clause, (i), for the words "six mqnths", "two years", "five hundrcd 
TIIPECS'' and ,'two thousand rrlpees", the words &'two years", "Eve years",. 
*'five thousand rupees" and ''twenty thousand rupces" shall respcct nciy 
be substituted; 

(iii) for the provisos occurring aher cl3use (i}, the fallowing prcviso shall lx 
substituted, narnrly :- . , 

Fur 1h3 Bill, St: Orissa Gnrcffe.  EalraorJinary dated the '(No.) 



"Provided that where any such pcrson collects, possesses or scl!s mohua 
sower, or PossessG or sells tari o r  pachwah he shall be liable to 
the punishment provided in clause (ii)." ; and 

(iv). in cIausg (ii), for -the words '.one thousand rupces", thc words "fiw 
. thousand rupees" shall be substituted. 

m c n d w n t  5. In, section 48-A of thc principai Act,- 
O f  

4 U .  (i) for thc words &(six monlhs", "two ycars", "five hundred rupees" and 
ar two thousand rupe~s", tho w ~ i d s  "iwo year,.", "five years", "fivc 

tho~sand rupees" and rGt~venty thousand rupees" shall respect ivcly bc 
subs!itutcd; and 

( i i )  the provisos shall be omitted. 

Ameodment 6. In section 49 of the nrjncipal Act, for tho words "ivl~ich pay extend to 
of six months, or to fine which 'may c ~ t ~ n d  to one thousand'rupecs, or to both'' 

Section 49. occurring at lbe end, the words "which shall not be lcss than f ivc  ycars bat may 
extcnd to ten years and also to fjae which shall not be lecs than ten thousand 
rupecs but may extcnd to 6 i y  thousand rupecs" shall be substituted. 

Amendment 7. In section 52 of thc principal Act, for the words Which may extend to 
of threc months, or to fiae dlich rnw cxtend to onc thousand rlipzcs, or to I>olh," 

scclion 52m occtlrring at thc cnd, -[he wards "ivhich dlall no1 bc less than five ycaa but may 

extend to seven yenrs ::nd also to 6nc l ~ h i c h  sI1a11 not be less than twcnty thousmd 
rupccs. but may extend to iiFlY thousand rupezs" sllall bc substitu!cd. 

Amcndmcn t 8. In scciion 53 of tIlc princi-a1 Act, far tl:c vrords ccwhicl~ may cxtcnd to 
Of lhree months, or to fine which m:y extcnd to fivc huildrcd ruoccs, oi. to  both" 

section 53n occurring af thc cnd, ,tl16 words "tvbich shall riot be lcss thza six rna~ths but may 
extcnd to two yeas and also to finc rvl~icll ~ ! l i r I I  not bc less t11311 five thousand 
rup:cs but may extend to twenty thousand -rupees" shall b: slibsti t uted. 

Amcndrn'nt 
9. In secticn 54 of the principal Act, in sub-scclirn (I), frr tl~c words "five of 

,,tion 54. hunircd rupees" occurring 2 t  the end, tllc Words '%live rbousand ruecs" sball -be 
substil~tzd. 

I 

Am,mndmcnt 10. Tn section 57 of the principal Act, for the words "two huadrcd rupcesb 
of and "iivc hundrcd rupees" occurring in the ~oi:cl~ding portion, ths words " i i v ~  

scclion 57- thousand rup:cs" and "ten thousand rupees" shall rcspeclivcly bc substituted. 
c.-- 

11. In scction 65 of the piincipal Act, Tor tllc ward And figure "sccticn 49': 

or the worts, figures end commas Isecrion 46-A, section 49, section 52" shall be 
Setion 65. su bstitutcd. 
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